. HIGH COURT OF CHHATTISGARH, BILASPUR

Endorsement

Endt No. .....09.%....IRules/2018 | Bilaspur, dated ...

Copy of Chhattlsgarh Gazette relates to amendment in the Court Fees Act, 1 879 forwarded to :
; 1. ‘Private Secretary to Hon'ble the Chief Justice, High Court of Chhattisgarh, Bilaspur f'orjinfnnﬂation of
 his Lordship,

2. Private Secretary to Hon’bie Mr. Justice Pritinker Diwaker, High Court of Chhuttisgarh,fBiEaspur for

“information of his Lordship. , :

3. Private Secretary to Hon’ble Mr. Justice Prashant Kumar Mlshra ngh Coiirt ofCh} attisgarh, Bilaspur -

: for information of his Lordship. :
; 4, Private Secretary to Hon'ble Mr, Justice Manindra Mohan Shrivastava, High Court bf Chhattisgarh,
Bilaspur for informatien of his Lordship, '
5. Private Secretary to Hon'ble Mr. Justice Goutam Bhadurl High Court of Chhatttsgarh,f Bilaspur for
) informaticn of his Lordship. ] . :
6. Private Secretary to Hon'b!e Mr. Justme Sanjey K, AgraWal High Cout‘t of Cbha isgarh, Bilaspur -
- -for information of his Lordship, _ :
7. Private Secretary to Hon’ble Mr. Justice P. Sam Koshy, High Court cf"Chhathsgarh Bilaspur - for
- information of his Lordship. ' }L

8. . Private Secretary to Hon’ble M. Justlce Sanjay Aprawal, ngh Court of Chhattisgarh ilaspur for
information of his Lordship. S

9. Private Secretary to Hon’ble Mr. Justice R,C.S. Samant, High Court of Chhamsgarh Bilaspur for
information of his Lordship. . ,

10. Private Secretary to Hon’ble Mr, Tustice Sharad Gupta, High Court of Chhattisgarh] Bilaspur  for
information of his Lordship.- 8 o _

11, Private Secretary to Hon’ ble Mr, Justice Ram Prasanna Shmma, High Court of Chhaftisgarh, Bilaspur

. for information of his Lordship. - e

12 Private Secretary to Hon’ble Mr. Justice Arvind Smgh Chandel High Court of Chhatti parh,  Bilaspur

. for information of his Lordship.

13 Private Secretaiy to Registrar General, High Court of Chhattlsgarh Bilaspur, for information,

14,  Steno to Registrar (V'gllnnceﬂ &E./Establishment) High Court of Chhathsyarh, Bilaspur, “for
information. S
Director, Chhamsgarh State Judicial Academy, High Court of Chhattlsgarh Bilaspyr for information.

8. . Principal Secretary, Govt. of Chhattisgarh, Law & Legislative 'Affairs Department, Mahanadi Bhawan
{Copital Complex), Mantmlnya New Raipur for informatiod. i ‘

9. .The District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur ‘Durg/  Raigarh/
Reipur/Rajnandgaon/Dakshin ~ Bastar  at  Dantewara//Janjgir-Champa/Dhamtari/y ~ Mahasamund/
Ksbirdham -(Kewatdha) Korba/ - Uttar -Bastar(Kanker)Korea - (Baikunthpur)/: Jashpur at -

_ Jashpurnagar/Balod/Bemetara/Kondagaon/Surajpur/  Sargujs st Ambikapur | /Balods-Bazar/
Mungeli/Balrampur at Ramanujganj for information. :

10. The Principel Judge/ludge, Family Court Bemetara/ Bliaspur/ Korba/Raipur/ ];urg/Ranandgaanl -
‘Dhamtari/Mahasamund/Jashpur/Kanker/Bastar. at Jagdalpur/ Janjgir-Chempa/Kabirdham
(Kewardha)/Surguja at Ambikapur/ Korlya (Manendragarh)/ for information.

1. Member Secretary, Chhattisgarh State Legal Services Authorlty Vidhik Sevd Marg, Bilaspur for
information. :

12. © . The President. Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur With a request to

- circulate all the Presiding Officers of the Labour Courts.

13, Presiding Officer, Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G5. 492101.

14. Joint Registrar (S&A Cell), High Court of Chhattisgarh, Bilaspur for information,

15, Additional Registrar (Judicial/D.E/E/Admn/Classification/Central Filing & Copy{ng/Civil/ R.G.), High

" Court of Chhattisgarh, Bilaspur for information. .
16. - Officer-on-Special Duty-cum-C.E.C, High Court of Chhattisgarh, Bilaspur fur information. .
17.  Secretary, High Court Legal Services Committee, High Court of Chhattisgarh, Bildspur for information.
5 8. AddAitidnal Director (C.5.J.A.), High Cpurt of Chhattisgarh,"BiIaspur for information. ,'
L 19.  The Budget Officer, High Court of Chhattisgarh, Bilaspur for information. :
20.  Deputy Registrar-cum-P.P.S., High Court of Chhattisgarh, Bilaspur for information.
21.. Deputy Registrar (A.R.(J)/Central Fllmg/Cnmmal/lefAccuunts & Pay Bill/Di spatch/ Vigilance and
' 1&E/ Works)
22, The Assistant Registrar (Confi denttal)/Ltbmry, High Court of Chhamsgﬂrh Bilaspiir fpr information. -
(/Z( In- Charge NIC High Court Computer Cell, High Court of Chhattisgarh, Bilaspur {vith a direction to
: upload in the official web-site of this High Court. A P
: o ’ Lo 4T~
(Gautam Chbul diya)
Registrar Gpne ral
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CHHATTISGARH ACT
(No, 3-of 2018)

'I’HE COURT-FEES { CHHATTISGARH AMENDMENT) ACT, 2017

An Act to further amend the Court-Fees Act, 1870 (No. 7 of 1870) in its application

to the State of Chhattisgari.

Be it enacted by the Chhattisgarh Legislature in the Smty—emhth Year of the Repubhc of

India, as follows :-

&

(1) This Act may be called ihe Court-Fees (Chhattisgarh Amendment) Act, 20 I‘?

) It extends to the whole of the State of Chhattiégarh.

3 It shall come into force from the date of its publication in Official Gazette.

In Section 13 of the Court-Fees Act, 1870 (No, 7 of 1870), (hereinafter referred to as
the Principal Act), afler the words “receive back from the Collector”, the wards and
punctuation “of by way of elecironic transfer in such manner as may be prescribed,”
shall be inserted. <

Short title, exienr
ﬂl’ld commencement.,

In Section 14 of thémf’mriucipa] Act, dafter the words “receive back from the Collector”, the
words and punctuation “or by way of electronic transfer in such manner as may be
prescribed;” shall be inserted.

I Section 13 of the Principal Act,- =

(i) afier the words “receive back from the Collector”, the words and punctuation
“or by way of electronic transfer in such manner as may be prescribed,” shall be
inserted; and

(i) for the words and symbol “clause (b) or clanse {d)”, the words and symbol
“clause (b) or clause (e) of clause ()" shal] be substituted.

In Section 16 of the Principal Act, after the words “receive back from the Collector”, lhe
words and punctuation “or by way of ¢lectronic transfer in such manner as may be
prescribed,” shall be inseried.

In Section 25 of the Principal Act. for the words “stamps”, the waords Hstamps or
electronic transfer of payment to the State Government. in such manner as may be
prescribed” shall be substitured,

Amendment of
Section 13,
Amecidiment af

Section 14,

Aﬁicudmcul al
Sectien 15,

Amendment of
Section 16.

Amendment of
Section 25,



AUz weElRTE TR, i 16 T 2018
Amendment of 7, In Section 27 of the Princip?il Act clause {(a)yshall be renembered as clause (aa) and
Soeetion 17 . ) . ' Wy . -
Seetion 37 before clause (aa) so renumbered, the following shall be inserted, namely =
“(a)  the madner of electronic transfer of payent of court-fee and its refiind thereof:”
Amendnent ol 8. In Section 30 of the Principal Act,-
Section 0. . ) . o
) in second paragraph, for the punctuation full stop “.”, the punctuation colon ;"

shall be substi_tuted; and
(i) befow second paragraph, the following shall be added, namely :-

“Provided that, where the court-fee is'paid by electrodic transfer of
payment, the officer competent to cancel stamp shall verify the penuineness of
the payment and afier satistying himself that the court-fee is paid, shall lock the
eniry in the computer and make an endorsement under his signature on the
document that the court-fee is "paid and the entry is locked.”

.
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